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16-10-2020

Misc. Crl. (bail) Case No. 307/2020

The case record is received on transfer for disposal.

Seen the petition filed U/s.439 of Cr.P.C. seeking bail for

accused Asim Uddin who was arrested and detained in Tezpur jail Hazot

since 28-8-2020 in connection with Jamuguri P.S. case No. 4612020

(corresponding G.R. Case fuo. LB48]2O2O) U/s L2O(B)1L471342] 35313331

3251307 of I.P.C

Case diary, as called for, has been received and perused the

same. Also heard ld. Counsel for both the sides through video conferencing.

It appears that the aforesaid accused has been in judicial custody since

28-8-20.

The brief fact of the case is that on 30-7-20 a land survey

was conducted by the Circle Officer of Naduar Revenue Circle in Chowkighat

area along with police party. While conducting the survey a mob of around

fifty members being armed with bamboo stick, iron rod, dao etc. stafted

abusing and threatened the Circle Officer and police officials and also pelted

stones at them. Police also had to open blank fire in order to maintain law

and order as per order of the Executive Magistrate. In the commotion the

informant who is also a police official allegedly sustained injuries as a result

of which the FIR has been filed by him.

On perusal of the case diary reveals that investigation has

substantially progressed. The injury report of the informant shows that

injury sustained by him was simple in nature and caused by blunt object like

lathi. After perusal of the entire materials collected during investigation I am

clearly of the view that further custodial detention of the aforesaid accused

who has already remained in custody since 28-8-20 is not required for any

purpose of investigation. I am further of the view that release of this

accused at this stage of investigation is not likely to be prejudicial to the

investigation of this case if any to be conducted futher.
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For the aforesaid reasons the prayer for bail for the

aforesaid accused person stands allowed. It is directed that the accused be

released on bail of Rs.10,000/- (Rupees ten thousand) only with one surety

of like amount to the satisfaction of the Ld. Elaka Magistrate on the

following conditions :

(1) That he shall duly cooperate the investigating

officer.

(2) That he shall not intimidate any of the witnesses

of this case.

(3) That he shall not otherwise hamper the

investigation nor shall he temper the evidence of

this case.

Let the case diary be sent back.

Misc. case stands accordingly disposed of.

(N. Akhtar)
Additional Sessions Judqe
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